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 These are all listed as mention matters. 
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2. Learned AR for the Revenue submitted a date 

chart wherein he has indicated that by order dated 29th 

July 2015, this Tribunal directed the appellant M/s. 

Vatan Textiles Ltd. to make pre-deposit of 25% of the 

duties confirmed; M/s. Loomcraft Fabrics Pvt. Ltd. and 

M/s. Fabrikart to deposit 10% of the penalties imposed 

upon them; also directed compliance of the pre-deposit 

by 5th October 2015.  Aggrieved by the said order, the 

appellants filed a Writ Petition No.1346 of 2016 before 

the Hon’ble High Court and also they have approached 

this Tribunal for modification of the order of the 

Tribunal directing pre-deposit.  The modification 

application was rejected by this Tribunal.  In the 

meantime, the Hon’ble Bombay High Court (Aurangabad 

Bench) by order dated 3rd February 2016, issued a 

direction observing that the Tribunal shall not pass 

order of dismissal pending disposal of the appeal before 

the Hon’ble High Court.  The learned AR for the 

Revenue submits that the Hon’ble High Court by its 

order dated 24th November 2018, dismissed the Writ 

Petition filed by the appellant.  The learned AR submits 

that since the appellants have not complied with the 

direction of pre-deposit and their Writ Petition before 

the Hon’ble Bombay High Court (Aurangabad Bench) 

has been dismissed, the appeals before this Tribunal 

are not maintainable.  We agree with the contention of 
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the learned AR for the Revenue.  Consequently, all these 

appeals are not maintainable and accordingly, 

dismissed. 

(Pronounced in court) 
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